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Mr.Venugopal

Applicant,
Shri Suresh Kumar
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i eansem s Bdvocate for

Applicant,
Versus
!i_ _
4
F  Union of India &2 0rSe .. ... . .. Respondent(s)
+Sh hri Me ..amamurth
Shrl R‘ EE,E_;S?EX{E&E., aM H,Sy I: s srem M.Z. Advocate for
Respondent (s )
CORAM:
Hon'ble Shri, Justice R.G.Vaidyanatha, Vice Chairman
Hon'wlé Shri, PeF.Srivastava, Member (a).
(L) To be referred to the Reporter or not? W
(2) Whether it needs to be circulateéd to A
: other Benches of the Tribunal?
W
(R.G.VAIDYANATHA)
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MUMBAI BENCH, MUMBAI

ORIGINAL APPLICATION NOs 91/98,

DATEDL THE 9TH DAY OF MARCH, 1998,

CORaM s Hon'ble shri Just@éegEQQ:Vaidyanatha; vice Chairman,

Hon'ble shri P,P,.srivastava, Member (A)e

Mr, Venugopal,

Executive Officer,

Director General of shipping,

Jahaz Bhavan, Walchand Hirachand Marg,

Mumbal - 400 038, " ese Applicant,

By 2dvocate shri suresh Kumar

V/So

1. Union of India, through
Secretary, Ministry of surface and Transport,
Transport Bhavan, Parliament Street,
New Delhi,

2. Director General of shipping,
Jahaz Bhavan, Walchand Hirachand Marg, Official
M.nnbai - 400 0380 P RespondentS.

By advocate shri R,Re.Shetty.

3. shri KsS.Varadarajan,
Executive Qfficer,
Director General of shipping,
. Jahaz Bhavan, Walchand Hirachand Marg, Private
Mambai - 400 038, e+e Respondent.

By Advocate shri M, S.Ramamurthy.

YORDERI
Y Per shri R.G.Vaidyanatha,V.C.)
shri suresh Kumar, Learned Counsel for applicant

submits that the relief claimed by him has been @ccepted

in para 4(10) of the written statement of respondent Nos.l and

2 and therefore the OA may be digposed of accordinglys
18 N
shri M, s,Pamamurthy for respondent No.2 joins at this point

and questions the correctness of the statement in para-4.10.

After hearing both the sides, we observe that
the OA does not survivie in view of para 4(10) of the

written statement of respondent Nos.1l and 2.
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In the circumstances, QA is disposed of with

no orders as to costs. However, this order will cause
no prejudice to the rights and cenditiens of respondent

Noe3. 1In case he is adversely affected by any order
Unhe '

passed by department, he is at liberty to approach the
=~

Tribunal,
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